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Petition(s) for Special Leave to Appeal (Civil) No(s).32864/2013

(From the judgenent and order dated 01/07/2013 in WP No. 9892/2008 of The
H GH COURT OF JUDI CATURE AT ALLAHABAD)

NO DA PONER CO. LTD. Petitioner(s)
VERSUS
STATE OF U. P. & ANR Respondent ( s)

(Wth application for permission to file lengthy list of dates, prayer for
interimrelief and office report)

Date: 25/11/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE A K. PATNAI K
HON BLE MR. JUSTI CE KURI AN JCSEPH
For Petitioner(s) M. Shanti Bhushan, Sr. Adv.
Ms. Renjitha Ramachandran, Adv.
M. Vishal Gupta, Adv.
For Respondent (s) M. Pradeep M sra, Adv.

M. Shashank Pandit, Adv.
M. Manoj Kumar Sharnma, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

I
| Two weeks’ time is granted to the respondent to file counter affidavit. Two
| weeks’ tine thereafter is granted to the petitioner-Corporation to file
| rejoi nder affidavit.
|I'n the neanwhile, the State of Utar Pradesh or the Utar Pradesh Power
| Corporation shall not revoke the licence of the petitioner-Corporation.
I
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